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ICAORDER

PER GIRISH AGRAWAL, ACCOUNTANT MEMBER:

This appeal filed by the assessee is against the order of National
Faceless Appeal Centre/CIT(A), vide order no.
ITBA/NFAC/S/250/2023-24/1058215697(1), dated 24.11.2023 passed
against the assessment order by the Assistant Commissioner of Income
Tax, Circle-35(1), Mumbai, u/s. 143(3) of the Income-tax Act (hereinafter
referred to as the "Act"), dated 06.12.2018 for Assessment Year 2016-17.

2. The sole grievance of the assessee in the present appeal is that the

Id. CIT(A) erred in confirming the assessment order, which was based on
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a draft computation of income, inadvertently filed along with the return
of income, resulting in wrongful additions in the hands of assessee.

3. Brief facts of the case are that, the assessee is working as Senior
Executive Vice President of Mumbai Power Distribution business in
Reliance Infrastructure Limited. He engaged Mr. Dinesh Patil, Tax
consultant, who filed the assessee’s original return of income for the
impugned AY on 29/06/2016, at Rs.56,99,390/-. Further the return was
revised on 05/08/2017 at the total income of Rs.46,79,010/-.
Subsequently, the case was selected for scrutiny through CASS with
service of statutory notices. The assessee in response filed a revised
computation on 27/11/2018 by declaring total income of Rs.1,05,74,110/ -
wherein inadvertently income details of AY 2018-19 were uploaded. The
AO finally framed the assessment computing the total income of the
assessee at Rs.1,20,23,320/ -.

3.1. Aggrieved, assessee carried the matter in appeal before the Id.
CIT(A) but without success.

4.  Before us, Id. Counsel for assessee submitted that the 1d. AO has
assessed the income from salary for AY 2016-17 on the basis of
inadvertently uploaded computation of income for AY 2018-19. He
submitted that due to the mistake on part of the tax consultant while
tiling the return, the correct amount of salary was never before the 1d.
AQO. He submitted that assessee has earned Rs.68,09,190/- as taxable
salary during AY 2016-17 and TDS was deducted at Rs.17,04,464/-. In
order to substantiate his claim, the assessee has filed correct computation
of income, Form 16 issued by the employer and Form 26AS, which are

placed on record. Ld. Counsel finally prayed that the matter be restored
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to the Id. AO for fresh assessment in view of the correct income of the
assessee for AY 2016.17.

The 1d. D/R, though not leaving his grounds, did not oppose to
this request of the 1d. Counsel for assessee.
5. We find substance in the submissions made by ld. Counsel for the
assessee which are supported by corroborative evidence. However, since
these evidences have not been verified by the 1d. AO, we deem it proper
to remit the matter to the file of the 1d. AO for the limited purpose of
verification of these records and documentary evidence. Once found to
be correct, the AO is directed to take the correct income for the year
under consideration based on Form 16 and computation of income and
allow the claim of the assessee. Needless to say that the assessee be
afforded reasonable and adequate opportunity of being heard.
6. In the result, appeal of the assessee is allowed for statistical
purposes.

Order pronounced in the Court on 31 July, 2024 at Mumbai.

Sd/- Sd/-
(NARENDER KUMAR CHOUDHRY) (GIRISH AGRAWAL)
JUDICIAL MEMBER ACCOUNTANT MEMBER
Mumbai, Dated 31/07/2024
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